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From : A.K Singh <advisorit@trai.gov.in>
Subject : Fwd: Comments regarding THE TELECOMMUNICATION

CONSUMERS EDUCATION AND PROTECTION FUND
(SIXTH AMENDMENT) REGULATIONS, 2023

To : S.M.K. Chandra <smk.chandra@trai.gov.in>, Sushil Kr.
Bansal <skbansal@trai.gov.in>

Email Sushil Kumar
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AND PROTECTION FUND (SIXTH AMENDMENT) REGULATIONS, 2023
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1 attachment

From: "manish jeetsinghkumar" <manish.jeetsinghkumar@icicibank.com>
To: "A.K Singh" <advisorit@trai.gov.in>, "S.M.K. Chandra" <ja-cadiv@trai.gov.in>
Sent: Wednesday, August 9, 2023 3:49:47 PM
Subject: Comments regarding THE TELECOMMUNICATION CONSUMERS
EDUCATION AND PROTECTION FUND (SIXTH AMENDMENT) REGULATIONS, 2023

Shri A K Singh,
Advisor (CA & IT)
TRAI
 
Dear Sir,
 
In reference to the draft “ Telecommunications Consumers Education & Protection Fund ( Sixth
Amendment) Regulations, 2023, we understand that TRAI has issued a notification for comments
on same from stakeholders across. In reference, we wanted to highlight appended:
 
As per Point (ba) of Regulations point 2,

 
Quote:        “Bank” means the Union Bank of India or any other Scheduled bank as may be
designated by the Authority;”  
 
Comment:   The proposed line may please be rephrased as “Bank” means - any Scheduled
Commercial Bank * as may be designated by the Authority. 
 
Supporting Remarks:  Indicating a specific bank’s name may lead or influence decision makers
towards a particular bank, without giving due consideration to the merits of other Scheduled Banks,
which may not be the intention of this draft regulation. Hence it is suggested that clause may please
be kept neutral for all Schedule Commercial Banks. The same would be in line with the directions
issued by Ministry of Finance vide attached letter No.R-23001/1/2021-GBA-CGA/243-292 dated
24th March 2021. As per the same,  “ this decision has been taken to ensure a level playing field to
all public sector and Private sector Banks, enhancement of customer convenience, enabling
innovation and latest technology in banking sector, and spurring of competition for higher
efficiency and increase in standards of customer service, ultimately leading to all round value
creation. The objective is to boost the ease of doing business and ease of living for the public,
including retail customers, small and medium enterprises as also for large corporate, with regard to
their Government related banking transactions such as taxes and other revenue payment facilities
and many other transactions”.
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*Schedule Commercial Bank’s are the bank as defined under Schedule II of RBI
Act 1934.

 
We accordingly request for the draft regulations being in line with Govt of India, Min of Finance
directive on “at par treatment of Schedueld Commercial Pvt s well as PSU Banks” and the final
version of Telecommunications Consumers Education & Protection Fund ( Sixth Amendment)
Regulations, 2023 incorporating the same.
 
We look forward to your kind advise on the matter. A copy of our request is also attached as pdf for
your reference.
 
 
Warm Regards
Manish Kumar
Chief Manager – Strategy & Policy
ICICI Bank, Govt. & Institutional Banking
8826890878 ; 011 66788816
 

""Print this mail only if absolutely necessary. Save Paper. Save Trees." The information
contained in this e-mail and any attachments to this message are intended for the
exclusive use of the intended recipient and may contain proprietary, confidential or legally
privileged information. If you are not the intended recipient, please note that you are not
authorized to disseminate, distribute or copy this e-mail or any parts of it or act upon/rely
on the contents of this e-mail in any manner. Please notify the sender immediately by e-
mail and destroy all copies of this e-mail and any attachments. Please also note that ICICI
Bank or its subsidiaries and associated companies, (collectively "ICICI Group"), are unable
to exercise control or ensure or guarantee the integrity of/over the contents of the
information contained in e-mail transmissions and that any views expressed in this e-mail
are not endorsed by/binding on the ICICI Group unless the sender does so expressly with
due authority of ICICI Group. Before opening any attachments please check them for
viruses and defects and please note that ICICI Group accepts no liability or responsibility
for any damage caused by any virus that may be transmitted by this email. Thank you for
your cooperation."
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